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THE VICE-CHAIRMAN (DR.

(SHRIMATI) NAJMA HEPTULLA); 1 shall
now put Shri Morarka's amendments to vote.

The question is:

3. "That at pagea, line 9, the words
', or purchasing', be deleted."

4 "That at page 5, line 14, the words
',or purchasing,' be deleted.”

5. "That at page 5, line 17 the words ',
or purchasing,' be deleted.”

The motions were negatived.

THE  VICE-CHAIRMAN (DR
(SHRIMATI) NAJMA HEPTULLA):
The question is;

'"That clause 12 stand part of the
im. ia
The motion was adopted.
Clause 12 was added to the Bill.
Clauses 13 to 19 were added to the Bill.

Clause 1, the Enacting Formula and the
Title wer, added to the Bill.

SHRI PRANAB KUMAR MUKHERIJEE;
I beg to move;

"That the Bill be passed."

The question was put and the motion was
adopted.

THE INDIAN VETERINARY COUNCIL
BILL, 1981

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICUL-TURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN) Madam,  Vice-
Chairman, I beg to move: —

"That the Bill to regulate veterinary
practice and to provide, for that purpose,
for the establishment of a Veterinary
Council of India and State Veterinary
Councils and the maintenance of registers
of the veterinary practitioners and for
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matters connected therewith, be referred to
a Joint Committee of the House the name;
of members to be 15 members from this
House namely:

Shri Narendra Singh

. Shri Ram Pujan Patel

. Shrimati Usha Malhotra
Shri J. K. Jain

Shri Ibrahim Kalaniya

. Shri (Maulana) Asarul Haq
. Shri P. N. Sukul

. Shri C. Haridas

. Shri Manubhai Patel

. Shri Hari Shankar Bhabhra
11.  Shri Arabinda Ghosh

12. Shri Sadashiv Bagaitkar

13. Shri R. Ramakrishnan

14. Shri V. Gopalsamy

15. Shri Buddha Priy, Maurya;
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and 30 members from the Lok Sabha;

that in order to constitute a meeting of
the Joint Committee the quorum shall be
one-third of tha total number of members
of the Joint Committee;

that in other respects, the Rules of
Procedure of this House relating to Select
Committees shall apply with such
variations and modifications as the
Chairman may make;

that the Committee shall make a report to
this House by the last day of the first week
of the 123rd Session of the Rajya Sabha;
and

that this House recommends to the Lok
Sabha that the Lok Sabha do join in th, said
Joint Committee and communicate to this
Houses consisting of 45 members:
appointed by the Lok Sabha to the Joint
Committee."

The question was put and the motion
was adopted.
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THE VICE-CHAIKMAN (DR.

(SHRIMATI) NAJMA HEPTULLA): Mar.
Sisodia.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): I beg to lay . .
(Interruptions) . . .

SHRI JAGDISH PRASAD MATHUR
(Uttar'Pradesh); What about my Motion?

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
When it has gone to the Joint Com

mittee ... |, %%,

(Interruptions)

SHRI JAGDISH PRASAD MATHUR; I
accept it; I would rather withdraw it. You
accept my amendment but the persons are

different. That means basically both" the Mo-
tions are not similar; they are different.

SHRI R. V. SWAMINATHAN: Names ar,
different. Your amendment is accepted.

SHRI JAGDISH PRASAD MATHUR;
That is what I say. Either it should be
defeated o, withdrawn.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): Mathur
Sahib, your motion was to send this Bill to the
Joint Select Committee, which has been
accepted. The names are different. Was your
motion for names or for a reference to the
Joint Select Committee?

SHRI JAGDISH PRASAD MATHUR;
Both. Madam, my contention [is.

SHRI ARVIND GANESH KULKARNI
(Mabharashtra): Point of order, Madam. Woul
you please take your seat, Madam? I am on
point of order. Thig type of procedure is no
adopted under the rules. What, Madam, you hav:
now put to vote is another motion without takin,
cognizance of the motion moved by my frien
Mr. Mathur, which you ought to have—I do no
blame you '
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for that. His motion first should have been
taken up, it should have been defeated and then
th, Government motion should have been
moved. Now, Madam, if you are going to say .

(Interruptions) Madam, what 1 was
submitting to you was that Mr, Mathur ha
moved a motion t° send this Bill to the Joint
Select Committee with , different set of
persons. Now the Government has come
forward itself to move this motion with another
set of persons. Mr. Mathur or anybody here is
not of the view that we insist on the persons
suggested by Mr. Mathur, but as per the
practice, procedure and rules, Mr. Mathur's
motion should first have been put to vote or it
should have been taken back and then this
motion would have been brought. Then it
would have been in order. . What unfortunately
ha, happened is that the motion is already
passed.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): There
was a Supplementary List of Business which
says that the motion by the Minister was
amended

SHRI ARVIND GANESH KULKARNI;
That is the Supplementary List, but th,
original List of Business .

SHRI JAGDISH PRASAD MATHUR:
My contention Is different. Of course, my
motion has been accepted by' the
Government® but my motion and the
Government motion are not absolutely
identical.

SHRI ARVIND GANESH KULKARNI;
Your motion is not adopted.

SHRI JAGDISH PRASAD MATHUR;
The essence is adopted. They have accepted
it. It is not adopted, but they have accepted it.
But the motions are not identical. They are
different motions inasmuch as the personnel
of the Committee are different. Either I should
be allowed to withdraw the motion T>r it
should be put to vote.
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SHRI R. RAMAKRISHNAN (Tamil

Nadu): Madam, both Mr. Mathur and Mr.
Kulkarni have made out points of procedure.
The spirit is accepted. Let us not wrangle over
it. It is a small thing. What Mr. Kulkarni has
said is right. But it is a small and minor
procedural matter. The matter should be
dropped here.

SHRI JAGDISH PRASAD MATHUR: I
do not accept it. It is a procedural matter. I
congratulate the Government for accepting
my proposal, but my contention is that the
two motions are not identical. They are
different in the sense that the personnel are
different. Either I should withdraw it or it
should be put to vote.

PROP. SOURENDRA BHATTA-
CHARIJEE (West Bengal): He should have
been called to withdraw his motion.

SHRI JAGDISH PRASAD MATHUR: I
want a ruling whether my motion and the
Government motion are absolutely identical.
If they are not identical, they should be taken
up differently; if they are, they should not be.

SHRI NARSINGH NARAIN PANDEY
(Uttar Pradesh); Madam, Vice-Chairman,

may I, with your permission . . 2
(Interruptions).
THE VICE-CHAIRMAN (DR.

(SHRIMATI) NAJMA HEPTULLA): Let
him speak.
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SHRI NARSINGH NARAIN PANDEY:
Madam, Vice-Chairman, what Mr. Mathur

has moved is a motion for .reference of the
Bill to a Joint
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Select Committee. The spirit of the motion is
tnat this should be referred to a Joint Select
Committee. Now the Minister was pleased
enough to accept if and"*rTe has also put an-
other motion, i.e. the supplementary motion.
He wanted that the Bill should be referred to
Joint Select Committee. Only the names are
different, on the basis.of which Mr. Mathur
says that it is not identical. I think it is the
prerogative of the Minister to move fo, a
reference to a Joint Select Committe; and he
has moved it. Now Mr. Mahur should accept
it because the principle of what he wants has
been accepted. Supposing the names of the
Members as proposed by him were not
acceptable to him, this question may have
been raised like this. So, the matter should
come to an end.

SHRI ARVIND GANESH KULKARNTI:
A point of order.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): Let me
give my ruling. Just one minute. Let me
answer him. Let me give my ruling.

SHRI ARVIND GANESH KULKARNI:
Before you give you, ruling, you must listen
to us.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): I have
listened to you. You have spoken enough.

SHRI ARVIND GANESH KULKARNI:
Mr. Pandey has raised the point.

SHRI SYED SIBTEY RAZI (Uttar
Pradesh). Th, hon. Member wants to reply to
Mr. Pandey. It is for you, not for him, to say
anything. You have to give a ruling on it.

SHRI ARVIND GANESH KULKARNI;
My dear friend, I am raising another point of
order. I am quite justified to be heard. You
may accept it or may not accept it. That is
your wisdom, not mine.

Madam, what / want t» draw your attention
to is this. Please look to
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today's agenda. What we are insisting on is
not the procedure, but >t is the convention to
be established in the House. Suppose it is
flouted by ignorance deliberately, a new
procedure will come into being in this House.
Madam, you please see today's agenda. It
says:

"Rao Birendra Singh to move that the
Bill to regulate . . . (etc.)".

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): There
is a supplementary agenda, about which I told
you.

SHRI ARVIND GANESH KULKARNI:
Madam, why do you not be a little patient? 1
am coming to all those matters. You please
see the supplementary agenda. There is the
legislative business. Motion for reference of
Bill to Joint Committee. All right. There is
Mr. Mathur's amendment. He had given a
proposal to send the Bill to the Joint Select
Committee comprising of a different set of
persons. Madam, what I want to request you
is only this, that as per the procedure laid
down under the rules and as per the
conventions, the amendment of Mr. Mathur
should have been moved first because, as you
were doing at the tim, of the consideration of
the other Bill, you first took the amendments
and they were either withdrawn or not,

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HAPTULLA) ; It
cannot be according t° the rules.

SHRI JAGDISH
MATHUR: I have seen the rule.

SHRI ARVIND GANESH KULKARNI:
Why do you not allow me to complete? What
I am saying is that according to the formality,
Mr. Mathur's amendment .should have been
disposed of first, and then Mr. Swaminathan'g
amendment should have been taken up, if he
"s been empowered to move the motion by
Rao Birendra Singh.

PRASAD
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SHRIR. V. SWAMINATHAN: Yes, yes.

SHRI NARSINGH NARAIN PANDEY:
Madam, it wag not'at all necessary to move
the amendment of Mr. Mathur.  There is no
such procedure.
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The supplementary agenda says:

'This item substitutes item No. 2 under
the Heading 'LEGISLATIVE BUSINESS"
included in the Revised List of Business for
the day, issued on March 1, 1982."

So, in place of item No, 2, this motion has
been substituted. He has moved it, and it has
been adopted. Now I would like you to clarify
the situation as regards Mr. Mathur's motion.
There is , qualitative change now, Ther, is one
motion already adopted By th, House. So, on
that basis it has already been sent to the Joint
Committee. You clarify Now I shall put
clause 9 to vote, motion come; when already
the Bill has been referred to the Committee.
How does the question of Mr. Mathur's
motion come now?

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): This
amendment wa, to the original item.  You
are right, Mr. Jha.
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In future also such a situation may come.

SHRI P. N. SUKUL (Utta, Pradesh):
Madam, Vice-Chairman, as per the
convention, Mr. Mathur's motion should have
been put to vote first. But now the other
motion, the Government motion, has already
been
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put to vote and adopted. It means, by
implication Mr. Mathur's 5P.M.
motion has been eliminated. It  stands
eliminated by implication.

{Interruptions).

SHRI ARVIND GANESH KULKARNI;
The Rajy, Sabha does not work by
implications. It work; under rules and
conventions. |t does not work under
implications. I am one with the Government .

SHRI P. N. SUKUL; Mr. Kulkarni, it does
work under rules, but it works under rules as
per the decisions of the Chair. Th, Chair has
already got it done. How can you question
it?

SHRI ARVIND GANESH KULKARNI:
When Mr. Mathur-i; present here, he is not
asked to move his amendment at all.

SHRI P. N. SUKUL; Mr. Mathur should
have raised this point before it was put to
vote.  (Interruptions).

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Is it a free-for-all going on here?

THE VICE-CHAIRMAN am.
(SHRIMATI) NAJMA HEPTULLA; We
have had  enough  submissions. Please
listen to me.

SHRI NARASINGHA PRASAD . ANDA
(Orissa): Please listen to me. (Interruptions).
Kindly listen to me. It is a question of rules.
Certainly I know the rules of procedure of th,
House. In normal circumstances, Mr.
Mathur's motion should have been put to vote
first. Having not put it to vote, and another
substantive motion having been adopted,
Madam, I feel that Mr. Mathur's motion has
become infructuous. But. at the same time,
Madam, I would plead with you to observe
that in futur, this kind of mistake should not
recur.

[ 2 MARCH 1982 j

Corporation (Amndt.) 302
Bi2Lis*S2
SHRI R. RAMAKRISHNAN: | agree.

SHRI JAGDISH PRASAD MATHUR;
My question is very simple. How do you
dispose of my motion suo motu? My motion
has been circulated .

SHRI P. N. SUKUL: Why didn't you raise
the matter when the motion was put to vote?

SHRI JAGDISH PHASAD MATHUR:
She abruptly called for voting. She should
have called me . . .

[Interruptions).

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): Will
you please listen to me? Under rule 70—
Discussion of Principles of Bill—if you see
clause (2), it says:

"fa) if the member in charge moves that
the Bill be taken into consideration, any
member may move as an amendment that
the Bill be referred to a Select Committee
of the Council or a Joint Committee of the
Houses with the concurrenc

of the House, Or be
circulated for the purpose of eliciting
opinion thereon by a date to be specified in
the motion, or . B

SHRI ARVIND GANESH KULKARNTI:
So what?

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): Clause
(b) says:

"(b) if the member in charge moves that
the Bill be referred to a Select Committee
of the Council or a Joint Committee of the
Houses with the concurrence of the House,
any member may move as an amendment
that the Bill be referred to a Joint
Committee of the Houses with the
concurrence of the House or a Select
Committee of the Council, as the case may
be, Or that the Bill be circulated for the
purpose of eliciting opinion thereon by
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a date to b, specified in the
motion."
(Interruptions)

SHRI JAGDISH PHASAD MATHUR:
What does it mean?

THE VICE-CHAIRMAN ! (DR.
(SHRIMATI) NAJMA HEPTULLA): Please
listen. I have been hearing you. Now,
according to the supplementary list of
business, the original motion was changed.
Your amendment was to the original motion.
So it cannot be taken into consideration.

SHRI JAGDISH PRASAD MATHUR: 1
object. This is a very wrong ruling.

THE  VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): You
cannot object. Now I am calling Mr.
Sisodia.

PAPERS LAID ON THE TABLE—
contd.

Notification Of the Ministry of Finance
(Department of Revenue) and related
paper.

SHRI SAWAISINGH SISODIA: beg to
lay on the Table, under section 159 of the
Customs Act, 1962, a
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copy each (in English and Hindi) of the
Ministry of Finance (Department of Revenue)
Notifications G S.R. Nos. 233(E) to 238(E),
dated the 1st March, 1982, together with
Explanatory Memorandum thereon. [Placed
in Library. See No. LT-3496/82].

SHTSI JAGDISH PRASAD MATHUR
(Uttar Pradesh): Madam, you have not been
very wisely advised...

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): The
House stands arjourned till H o'clock

tomorrow morning.

The House then adjourned at five
minutes past five of the clock till
eleven of the clock on Wednesday,
the 3rd Ma-rch, 1982.



